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(b) The main points made by the Indian
Chamb.r of Commerce are that (i) in spite
of the defects of the licensing systém, the
Industrial Licensing Policy Inquiry Com-
mittee has suggested the continuance and
tightening up of the licensing system ; (i)
it will not be practicable to plan ahead for
ten or fifteen years for any industry as
recommended by the Committee ; (iii) the
Committee’s suggestion to exclude the
Larger Industrial Houses from the middle
sector of industries or further reservation of
certain inldustries for the small social sector
would adversely affect industrial growth as
also expension of exports ; (iv) the sugges-
tion of the Committec to ban further
development of large scalc indusirial units
in certain metropolitin arcas would affect
employment opportunitics for the growing
urban population ; (v) the suggestion of the
Committec to cnable conversion of loans
given by the finaacial institutions into
cquity at their option and their participa-
tion in thc management of  borrowing
companics would lead to dual contro! in
management ; it would also discourage the
private enterprisc and work to the disadvan-
tage of the other equity shareholders, be-
sides blocking up the funds of the financial
institutions. The viewpoint of the Indian
Chambers of Commerce and Industry,
togsther with those of other representative
bodies and associations, will bc taken into
account by the Government before decisions
arc finalised on the recommendations of the
Industrial Licensing  Policy Inquiry Com-
mittce:

Broad Gauge Line From Samastipur to
Narkatiaganj (North Eastern Railway)

*36. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether surveys for extending the
broad guage line from Samastipur to Narka-
tiaganj v.a Darbhanga and from Lucknow
to Katihar via Muzaffarpur have been
completed ;

(b) if so, the result thereof ; and

(c) whether in assessing the priorities
of these cxtensions, the assistance of some
defence and foreign trade personnel is being
taken, keeping in view the requiremeats of
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Darbhanga Aerodrome and Nirmali, Jay-
nagar, Janakpur Road, Bairagania and
Adapur Railway stations for defence and
for developimg the trade with Nepal ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
The surveys for conversion of Samastipur-
Raxaul via Darbhanga and Muzaffarpur and
from Barabanki to Katihar are in different
stages of progress and are likely to be comp-
lcted by December, 1970. The results of the
surveys will be known after all the survey
reports arc submitted by thc North Eastern
Railway Administration on completion of
the survcys and these arc examined by the
Railway Board.

(c) While carrying out surveys the
requircments of Defence establishments,
foreign trade and other interests are
generally kept in view.

Recommendation of Wanchoo Working
Group for Financial Concessions to
Industries

*39. SHRI BHAJAHARI MAHATO :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) which of the recommendations
contained in the Report of the Wanchoo
Working Group for fiscal and financial
concessions of industrics have been accepted
by Government ; and

(b) the rcasons for not accepting the
remaining recommendations and whether
there is likelihood of their being accepted
in the ncar future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : ia) and (b). The Working
Group on *“Fiscal and Financial Incentives
for starting industries in Backward Areas”
(Wanchoo Working Group) has rccommen-
ded incentives to be given mainly by the
financial institutions, the Centre and the
States. It is proposed by thc financial
institutions to give certain concessions to
new industries to be set up in selected
backward districts of all States. In regard
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to the incentives to be given by the Centre,
it is considered by the Government that, in
lieu of the incentives recommended by the
Working Group for a higher development
rebate and exemption from income-tax,
corporate tax, import and excise duties, a
block grant or subsidy fora part of the
total fixed capital investment of new units
to be set up in two sclected districts each
of the States indentified as industrially
backward and one district each of the other
States, may be granted.

i geitfrator seatdtee & sw=nfat
qT Rfwam

*40. WY THEAR W :oaar
e aar Wi getfaatr 56 ag sam
&1 o1 &3 fF :

(#) 7arag == & f¥ 1967 & gu,
greszfas M # W A9 grEeq W
& g Afrafar s, d6, & §9
FHaifegl & faeg w9 & gIEw
AT &y 1w §

(@) afz gt, @ 7% w0 Fr §

a9t s areel & sata 39 9T Afwam
IATAT AT R §

(w) 7 ag 7w ¢ fr g% fawg

1. =Y un g7 fag

2. Y HIY ¥HZ AT
»Y aEaeg fag
Y qar fag

3. oY g 9 fag
st ATy fag
st qTeEr wag fag

4, Y N AT AT
At taifag
=T g1y fag
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TR gAY QX ¥ Fravg A g
fonafig Frdarg ) Fraf

(7) afegt, @ saF Far #rw &
oY FT GIFT FT fa9 oA A IR
faeg ¢ fawria Fday s@ F1 2 ;
afg agl, aY ST% ¥ FIIW T ;

() mragaa d f& gt gra
meErEd 2y ar & araga W g R
AR T safewdt &Y #E faeg gErgar
T aai g, ww

(7) afzet, ¥ o9& «r Fraw @
AR FTEIT FT 77 FIF F71faa § 7

T qq1 W gSfAaton waea
# g At (s Few = wFA) : (7))
N fifrdy s & g3 Fd-
il &1 wrEd, 1967 F grgaifaw
M H ga g &F F1ar IF* fawg
rergrY wFEy gra% far g §

(@) Fa=ifeai & 7m0 gar fom
YA F FGAT IT 9T THIA AQI0 AT
W@ E ¥ gran 3 AFR F—
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